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central AmlNlSraaS’IVE tribunal, JABALRJR BENOi,! jabalpur 

Original -^^plication No* 737 o f 200 4 

Jabalpxjr,! this the i5th (jay o f September,1 200 4

Hon'ble Shri M#P# Singh,* Vice CSiairman 
Hon*ble Shri A.K. Bhatn^ar, Judicial Member

/
AshoL Ktmar Dixit, S/o, Shri Rajnlal
D ixit,; Date o f  birth 28.5,19654
^nservation Asstt , Grade-I,f jGrcheologicai 
^rv© y  o f Incaia, ffliopal. ^ p l i c a n t

(^y Advocate -  3iri V, Tripatiii)

v e r s u s

1.

2.

3.

4.

Union of India,' 
thiDughtits Secretary,)
Ministry o f Tourism & Culture,?
Na/ Delhi,

Director General,i Archeological 
Survey o f 3hdia,f Janpad,! New Delhi,

Director (Administration) 
tocheological Survey of fedia,f 
Janpad,! New Delhi,

Sv^erintending Archeologist,! 
Ardieological Survey o f 3hdia,| 
Ehopal Circle,] Bhopal, Respondents

O R D E R  (Oral)

BvM,P, Singhs! \>lce Chaianai -

By fi lin g  this Original Application the applicant

has sought the follovdng main re lie fs s

" ( i i )  set aside the adverse CR dated 24,1,2000 
Amexure A -i and also the rejection order dated
4.1,2001 ^nexure A-.5,-
■•,'V •*

( i i i )  consequently,' ccmmand tiie respondents to 
provide a l l  consequential benefits to the ^p lican t  
as i f  ilie aforesaid CR is never ccramunicated to him.

2, Uie b r ie f facts of liie case are that the applicant 

is  worjcing as a Conservation Assistant Grade-I in 

Archaeological Survey o f Indi^, Vliiie he was wor]d.ng as 

such at StJb Circle, Eewa he was clanraunicated with adverse 

remarks made in his CR for the year 1999-2000. After



*  2 *

receipt o f the adverse r^ar}<s in the confidantial report,i

the applicant submitted a representation which was later

rejected* He has represented to the higher authority

i . e .  Director (Administration),! Archaeological Survey of
2002,

India,! New B&2hi (respcaident No. 3) on i7th Septenibej/ Siis  

representation i s  " s t i l l  pending ana has not yet been decided 

by the respondents. Hence,- he has fi le d  this Original 

Application,

3. Heard the learned counsel for the applicant.

4. the facts and circumstancjes of the case,I we

deem i t  appropriate to direct the respondent No* 3 i , e .

Director (Administration),] Archaeological Stirvey of India,l

New Deithi ■60 consider the representation o i  the applicant

(iated I7tii September, 200 2, and take a excision by passing

a speaking,;‘detailed and reasoned order and cc»nmunicate the

same within a period of three months fron the d&ts o f
life do So accordingly, 

receipt o f a copy of this order.^he learned coimsel for the

applicant is  directed to s ^ d  a copy of this order as well

as a copy of tihe petition immediately to the respondent No,

3,? in any case within a week by registered post from today.

5 . Accordingly,! the Original Applicaticai stands 

disposed of at the admission stage i t s e l f .

(A.K. Bftatnagar) 
Judicial Member

(M.P. Singh) 
Vice Chairamn
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